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No. 11 /98To (fafden49 /2020—490(11)—In exercise of powers conferred under sections 2, 3
and 4 of the Epidemic Disease Act, 1897, the Government of Bihar has been pleased to issue the
Bihar Epidemic Diseases, COVID-19 Regulation, 2020 vide Notification No. 208(11) dated
17.03.2020.

In Regulation 19 of the said Regulation, 2020 penalty for violating any provisions of the
Regulations has been made punishable under section 188 of the Indian PenalCode. Now, the
Government of Bihar has felt the need to clarify and simplify the penalty clause and make it
compoundable and therefore, in exercise of the powers conferred under sections 2, 3 and 4 of the
Epidemic Disease Act, 1897, the Government of Bihar is pleased to add the following Regulations
further to amend the BiharEpidemic Diseases, COVID-19 Regulation, 2020.

1. These Regulations may be called "The Bihar Epidemic Diseases, COVID-19

(Amendment) Regulation, 2020."

2. They shall be inserted and shall be deemed to have been inserted and come into force at

once.

3. Regulation 19 may be amended by inserting Regulation 19 (A).

Regulation 19 (A)

The State Government hereby authorizes all District Magistrates and also such Officers duly
authorized by the District Magistrates within their respective jurisdiction to compound the offences
punishable under section 188 of the Indian Penal Code for violating any provision of the Bihar
Epidemic Diseases, COVID-19 Regulation, 2020 as provided under Regulation 19 (Penalty) of the
said Regulation, 2020, by violating the order or Regulation prohibiting the actions specified in
column-2 of the schedule given below for the amount specified against each of them in column 3 of
the said schedule.

Schedule
Amount in Rupees for
S.N. Offence which the offence is to be
compounded
2 3
1. | Any person not wearing face mask or face cover (nose and Rs. 50/-
mouth covered properly) in public or work place.
By Order,
UDAI SINGH KUMAWAT,

Principal Secretary.
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